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India, Central Ground Water Board and
Yrrigation and Pubiic Works (B&R)
Departments of Rajasthan Government,
to recommend measures for flood
control. On the recommendations of
the Commirtee, Government have
taken a decision to raise the height of
Gudha-Jhapong Dam for better control
of flow of the lake waters into the
reservoir. The cost of the project
in:luding the realignment of the railway
tracks has been estimated at about Rs.
3 -85 crores. The work of impl ementa-
tion has heen entrusted to the Northern
Railway who are executing the work at
present.

Demand for Ban on Import of Oil
Citronella by Small Scale Indus-
trialists

6089, SHRI JYOTIRMOY BOSU :

Wil the Minister of INDUSTRY be
pleased to state:

(a) whether thesmallscale industrialists
in Acsam are wantirg a ban on import
of oil citronella from abroad;

(b) whether the production of oil
<itronella in this country is a labour
intensive one which provides job for
rural unemployed; and

(c) what is the Government’s final
decision ?

THE MINISTER OF INDUSTRY
(SHRI = GEORGE FERNANDES) :
(a) The Small Scale In:dustries Asso-
ciation, Golaghat, Assam has requested
for a ban on import of Citronella Qil.

(b) Yes, Sir.,

(c) Import of Citrorella oil is already
barrned as per Import Trade Control
Policy for AM-1978.

—

1215 hrs,

PAPERS LAID ON THE TABLE

ANNUAL REPORT oF CSIR FOR 1975 AND
STATEMENT re. REASONS FOR DELAY IN
LAYING REPORT, MERCHANT SHIPPING
-(SHIPPING OFFICE FORMS) AMDIT, RULES
1976 & NOTIFICATIONS

THE PRIME MINISTER (SHRI

MORARJIDESAI): I begtoiayon the
“Table—

(1) (i) A copy of the Annual Report

__version) of the Council of

Scientific and Industrial Research,
New Delhi, for the year 1975,
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(ii) A statement (Hindi English
versions) showing reascns f r degy in
l?ring the above Rep 1,

[Placed in library. See No. 1.T-896/77)

. (2)(3) A copy of the Merchant Shipp-
ing (Shipping Officec Forms) Amend-
ment Rules, 1976 (Hirdi and English
versions) published in Notification No.
G.S.R. 1005 m Gazette of India dated
the 10th July, 1976, urder sub-section

(3) of section 458 of the Merch
Shipping Act, 1958. rchant

(i) A statement (Hir.di and Er glish
versions) showing reasors for delay in
laying the above Notification.

[Placed in library, See No. LT-897/77]

(3) A copy each of the fo'lowin
Notifications (Hir di and English van-
sions) under sub-section (3) of section
133 of the Motor Vehicles Act, 1939
read with clause(e)(iii) of the Proclama-
tion dated the 22rd March, 1975
1ssued by the Presidentin relation to the
State of Nagaland ;—

(i) The Motor Vehicles Rules for
Excluded Areas, Assam, 1942 (Na-
galand Amendment Rules, 1977)
published in Nagaland Goverrment

Notification No. TPT/MV-105/76
dated the 16th May, 1977, 17

(i1) The Motor Vehicles Rules for
Excluded Areas, Assam, 1942 (Naga-
land Amendment Rules, 1977) pub-
lished in  Nagaland Goverrment

Notification No. TPT/MV/27/75
dated the 27th May, 1977,

[Placed in library, Sec N.. LT-898/77]

(4) A copy cach of the following
Notificatiors (Hirdi ard Erglish ver-
sions) ur der sub-section (3) of « ection
133 of the Motor Vehicles Act, 1939:—

(i) Tne Delhi Motor Vekicles
(Seconrd Amerdmert) Rules, 1976
published ir Nutificatior No. SECE.
6(8)/74— Tpt./171 in Delhi Gazette
dated the 7th January, 1977,

(i) No. F. 2(14)/71-Tpt./185 pub-
lished in Delli Gazetie dated the
7th January, 1977 making certain
amer.dmert to Transport Reciprocal
Agreement relatir g to the operation
of public carriers on Inter-State
routes under the Northern Zone
Permit Scheme.

(iii) The Delhi Motor Vehicles
{Second Amendment) Rules, 1977
published in Notification No. SECE.
3(29)/75/-Tp1./697 in Delhi Gazette
dated the 20th January, 1977, toge=
ther with an explanatory memoran-
dum.
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An explanatory memorandum
(H(ig:)di and English versions)in respect
of Notificaions mentiored at items
{4)(i)and (ii)above.

(6) A statergent (Hindi and English
versior.s) showing the reasons for delay
in layirg the Notifications mentioned
at item (4) above.

[Placed in hbrary. See No. LT-899/77)

ANNUAL REPORT OF CENTRAL VIGILANCE
GOMMISSION FOR 1975-76, MEMORAN-
DUM re. REASONS FOR NON-ACCEPTANCE
by GOvT. OF THE COMMISSION'S ADVICE
AND NoTIFICATIONS UNDER ALL INDIA
SERvICES ACT, 1951.

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH):
I beg to lay on the Table—

(1)(i) A copy of the Annual Report
(Hindi and English versions) of the
Central Vigilar.ce Commission for
the year1975-76.

(ii) Memorandum (Hindi and Erg-
lish versions) explaining the reasors
for ron-acceptance by Government
of the Commission’s advice in certain
cases mentioed in the above Report,
{Placed in library. See No. L1T-900/77)

(2) A copy each of tl.e followirg
"Notifications (Hirdi and FErglish ver-
sior s)ur dersub-section (2) of section 3
of the All India Services Act, 1951:—

(i) G.S.R. 533(E) publisled in
Gazette of Irdia dated tl.e 2cth July,
1977 making certain amer dmert to
Notificatior No. G.S.R. 478(E) dated
the sth Julv, 1977.

(ii) Tre Indian Police Service (Uri-
form) Amerdmert Rules, 1977
publisl:ed in Notification No, G.5.R.
9381n Gazetteof India dated the23rd
July, 1977.

(iit) Tt eIrdian Police Service (Uni-
form) Second Amerdmert Rules,
1977 published in Notification No.
G.S.R. 939 in Gazette of Irdia
dated tl.e23rd July, 1977.

(iv) The Irdian Police Service (Re-
cruitment) Second Amendment
Rules, 1977 published in Notification
No. G.S.R. 942 in Gazette of India
dated the 23rd July, 1977.

{Placed in hibary. See No. LT-901/77)

SHRI HARI VISHNU KAMATH
(Hoshar gabed) :  Sir, item No. 4 of the
Order Paper, and (1)i) is a copy of the
Annual Report of the Central Vigilance
Commission for the year 1975-76. When
s this to be circulated to Members be-
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cause it has a 'bcarinioand im ce
in the context of the Lokpal Bill moved
earlier this week? When are the copies
to be circulated to Members? The
sccond part explains the reasons for r.on-
acceptance by Goverrment. I believeit
is not by this Government but the pre-
decessor Goverr mert. I would like to
know whether this Government or the
predecessor Governmert did not accept
the Commission’s advice. I wart to
krow whether the Home Minrister can
throw some light in this matter,

MR. SPEAKER : You will have to
objection to circulate it,

St wewr fag : O @A FTANT
foa & 321a1€ ag @ & & fawaar 7@y

I A Fawdam ol W@ W § |

WL I FT iFHT A FTAFTET a¥
qala FT A0, § qaTq T AT |

_ MR.SPEAKER : [Ihavedirected that
itshould be circulated. We will circulate
it as early as possible,

ANNUAL REPORTS & REVIEWS ETC.

THE MINISTER OF INDUSTRY
(SHRIGiI:ORGE FERNANDES): Sir,
I beg to lay on the Table—

(1) A copy of the Arrual Report
(Hindi ar.d Erglish versions) of the
Development Courci! for Machine
Tools for the year 1976-77, urder sub-
secticon (4) of section: 7 of the Ir dustries
(Developmer tar d Regulatior ) Act, 1951.

[Placed in library. See No. LT-902(77]

~(2) A copy of the Annuzl Report
(Hirdi ar d Er plich version:) of the Na-
tior.al Irstitute of Desigr, Almedabad,
for the vear 1975-376.
[Placed in library. See No. L1-9¢3/77)

(3) A copy of the Arnual Report
(Hirdi ard Erglish versiors) of the Na-
tioral Productivity Cour cil, New Delhi
for the vear 197s-76.

{Placed in library. See No. LT-904/77].

(4) A copy each of the following
papers (Hirdi ard Eiglish wersi ry)
under sub-scction (1) of sectiot 61GA
of the Companies Act, 1956:—

(iXa) Review by the Goverrmert on
the working of the Hindustan Salts
Limited, Jaipur, for the year erded
3oth September, 19%6.

(b) Annual Report oftheHindustan
Salts Limited, Jaipur, for the year
ended 3oth September, 1976 along
with the Audited Accounts and the



